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handing or taking over of securities
or of moneys other than a
permanent advance;

(b) his early departure does not entail a
corresponding early transfer from
another station of a Government
servant to perform his duties; and

(c) the delay in his return does not
involve a corresponding delay in the
transfer to another station of the
Government servant who was per-
forming his duties during his
absence or in the discharge from
Government service of a person
temporarily appointed to it.

S.R. 211.—Unless the competent authority
in any case otherwise direct—

(a) If holidays are prefixed to

leave, the leave and any con
sequent rearrangement of pay
and allowances takes effect
from the first day after the
holidays, and
(b) if holidays are affixed to

leave or joining time, the
leave or joining time is treat
ed as having terminated on,
and any consequent rear
rangement of pay and allow
ances takes effect from the
day on which the leave or
joining time would have end
ed if holidays had not been
affixed.

ADDITIONAL INCREMENTS TO DELHI
UNIVERSITY LECTURERS

*338. SHrRl  PURNA  CHANDRA

SHARMA: Will the Minister of EDUCATION
be pleased to state:

(a) whether the University Grants
Commission has recently issued a circular to
the Delhi University and its colleges to the
effect that two additional increments which
were given to the lecturers who have done
Ph.D. should be stopped in future;
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(b) if so, what are the reasons for issuing
such a circular;

(¢) whether Government are aware that
there is resentment among the lecturers who
are doing research work; and

(d) whether Government propose to
revive the practice of giving these
increments?

THE MINISTER orF EDUCATION (Dr. K.
L. SHRIMALI): (a) Yes, Sir.

(b) With the substantial improvement of
salaries from the Ist April, 1961 teachers
should be normally expected to do research as
part of their work. Besides, increasingly large
number of persons holding Ph. D. Degree are
offering themselves for appointment as
Lecturers.

(c) No, Sir.

(d) No, Sir.

COAL ALLOTTED TO THE DELHI STATE
CENTRAL COOPIERATIVE STORES LIMITED

*341. MirzA AHMED ALL Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that at the time of
checking by the Civil Supplies Department,
Delhi in September/October 1961, much
lesser reserve stock was found than shown in
the books of the Delhi State Central
Cooperative Stores Limited, as well as in the
endorsement register of the Civil Supplies
Office;

(b) whether it is a fact that the Delhi State
Central Cooperative Stores Limited received
296 wagons of steam coal, 128 wagons »f
hard coke, 1826 wagons of soft coke and 150
wagons of slack coal from February 1961 to
September 1961; if not, what are the correct
figures; and

(c) whether it is a fact that they allotted
only 100 wagons of steam
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coal and hard coke against a total arrival of
424 wagons and sold 324 unallotted surplus
wagons in black market at a huge profit
besides rebate on steam, hard, slack and soft
coke which is not entered in any of their
books?

THE MINISTER or STATE IN THE
MINISTRY or HOME AFFAIRS (SHRI B. N.
DATAR): (a) The stock of coal declared by the
Delhi State Central Cooperative Stores Ltd. as
having been kept in reserve was found to be
less on checking. The endorsement register
maintained by the Civil Supplies Department
does not record information about reserve
stocks.

(b) The Delhi State Central Cooperative
Stores Limited received 295 wagons of steam
coal, 120 wagons of hard coke, 1628 wagons
of soft coke and 217 wagons of slack coal.

(c) The Delhi Administration is looking
into the matter.
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t [ARRANGEMENTS FOR TEACHING HINDI AND
TRAINING IN HINDI TYPEWRITING AND
HINDI SHORTHAND IN THE UNION
TERRITORIES.

207. SHRI NAWAB SINGH CHAU-HAN:
Will the Minister of HOME ArrAnts be
pleased to state the arrangements which have
been made
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in the Union Territories for teaching Hindi
and imparting training in Hindi typewriting
and Hindi shorthand to their employees and
the number of employees trained so far under
those arrangements?]
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t{THE MINISTER or STATE m THE
MINISTRY or HOME AFFAIRS (SHRI B. N.
DATAR): A statement is annexed. (See
Appendix XXXVI, Annex-ure No. 26)]
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t [REQUESTS roR TRANSFERS FROM
EDUCATION MINISTRY EMPLOYEES

THE

208. SHRI NAWAB SINGH CHAU-HAN:
Will the Minister of EDUCATION be pleased to
state:

(a) the number of requests received from
the employees of his Minis-

nslation.




